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3. WH-V-3-02-2021-1-Gia-(29). —AegeR Aer sik Sat Hx sifaaqy, 2017 (HAH 19 V7 2017) Ht INT 164 

BRI Wed Vaca st waht F cra Ea wea GSR, vitae at fawn we, wager, Fee Aer sik Gat we fray, 2017 F 
freafafad det wait &, sat -— 

4. Gfara art ait wre — (1) ea Fras ar dfara ara Teamwear Fret atk Sar awe (Sea) Fray, 2021 &. 

(2) 4 fran ferin 1 Staal, 2021 A WaT EU WAS TNA, 

BMT 

oe frat ¥— 

(ue) fran so H, sofa (5) & ovand, Frafeitad sora siaeenfta fen sig, atatq, -— 

(6) sa faa A afafas fipdt ara & eid ET ot, — 

(am) fret thread cafe at arg 37 & aia wes sitvediam-1 8 ae at Gansta eel al aw 
sngfiat & aki Hl vega HA > fee arqara aet fear sem, aie Tar Freel et ae & fra Wes 

siadiaie-s@ A fact vera vet at e; 

Ca) — firet <fareted cafe at, fre ore 39 St So-aRT (1) & Tiga & ares Welw feel at faaait 
wen safe %, ae 37 & adie wes sivedien1 AF amet ae a Vasil a ee a Hag 
angidat & sat at sega eet a sist vega Set al Alaa Hr saa Her fers saad AUT 
fer sion, afe saa fred ad & fed weg siuadtam-3 @ A faacoht weqa vel ate; 
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(7) fect trina cafe a, fra Fras 86 @ & ais, Cet ex camel & fread view a atte 

ara Saanait Hl PTA He & fae ecaeitre Gee A sacs TT ar Sea HE S alerstfiad fren 

Tar ®, ae 37 3 area wen siwadisn1 A a are a Sarai a Set at Stas argiat sh aah 
Al Wed SA A Sheree aga SEI St Olan a swam wer & fae aga ae fea sam, afc 

saa froet ax safe & faa veo siuediem-3 ww F faa vega vet ste.” 

Weare WIT HS A S aM sea, 
am. Uh. sitarda, scafaa. 

Wad, feats 10 YA 2021 

WH. Wh-W-3-02-2021-1-W4-(29).— at Ga area 348 H US (3) H aqa A, ga awa St 

aga Ais WH-U-3-02-2021-1-aia-(29), fetiw 10 FA 2021 HT sist ayae WaT & wf FT Tagen 

Verte feat stat &. 

Weare WITT & A S TM SeMGa, 
a. Ul. sitareda, stafaa. 

Bhopal, the 10% June 2021 

No. F-A-3-02-2021-1-V (29).—In exercise of the powers conferred by Section 164 of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendation of the Council, hereby, 

makes the following amendments in the Madhya Pradesh Goods and Services Tax Rules, 2017, namely :— 

1. Short title and commencement.—(1) These rules may be called the Madhya Pradesh Goods and Services Tax 

(Amendment) Rules, 2021. 

(2) These rules shall deemed to have come into force with effect from the date 1st January 2021. 

AMENDMENTS 

In the said rules,— 

(i) in rule 59, after sub-rule (5), the following sub-rule shall be inserted, namely :— 

"(6) Notwithstanding anything contained in this rule,— 

(a) a registered person shall not be allowed to furnish the details of outward supplies of goods or 

services or both under section 37 in FORM GSTR-1, if he has not furnished the return in 

FORM GSTR-3B for preceding two months; 

(b) a registered person, required to furnish return for every quarter under the proviso to sub-section 

(1) of Section 39, shall not be allowed to furnish the details of outward supplies of goods or 

services or both under section 37 in FORM GSTR-1 or using the invoice furnishing facility, 

if he has not furnished the return in FORM GSTR-3B for preceding year; 

(c) a registered person, who is restricted from using the amount available in electronic credit ledger 

to discharge his liability towards tax in excess of ninety-nine percent of such tax liability under 

rule 86B, shall not be allowed to furnish the details of outward supplies of goods or services 

or both under section 37 in FORM GSTR-1 or using the invoice furnishing facility, if he has 

not furnished the return in FORM GSTR-3B for preceding tax period.”. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

fra, USTs ART A SA APH, TaMe ERI THs Sale BROT, Arar A Bika ae wereat—2021.


